
CENTRAL i^OMINISTxRATIVE TRIBUNAL LUaa<IOW BENCH LUCKNOW

Review  Ar5Blicati©n No. 72 5 i f  1992

IN

Transfer  Ajsjsa^icetion No. 1635 of 1986

Munni L a i  Nisam .......................................................

Versus

Union of In d ia  &  Others . . .  . . . .

Hon*bls  Mr, .Justice U .C . Srlvastava#  V .C ,  

Hon*ble Mr. A . 3 . G orthi/ Mamber (A )_________

.A pp licant

Re ST®onde nt s .

( By H o n ’ble  Mr. Ju st ic e  U .C , S r iv a s t s v a , V .C ,)'

■y

This  review  ajsplication  is d irected  a g a in st  out

jujasfsment and or(3.er dated 2 9 .5 .  1992 . The case  \'̂ as hearcS and

dis»?osed of a fte r  hearing- the c©unsel fsr  the 'oarties. and

tak in g  int©  co n sid eratio n  a l l  the relevant matter on record,^-

The scope of review  a p p lic at io n  is  lim ited  and doen not mean
slither

re- consideration  of the same a rfu m sn t^sra lly  or in w r i t i n f  

even though d i f f e r e n t l y  w orded . The re levan t  fa c ts  have 

been taken  in to  account and th e re a fte r  c o n clu sio n  has been

I

arrived  that . In  our opinion^ there is  n© error much less  

an error  apparent on the face  of tlie record and accordingly  

the review  a p p lic at io n  is  r e je c t e d .

J k -

■

Lucknow Dated,!^^'^ *’̂ ^992

. V .C .


